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M Sl ,C /FOR THE RES PONDENTS

Mr,RJjGogoi for the applicants, fgié
caseqappllcants being that they are fully
-covered by the earlier decisions of this
Tribunal on the point the respondents are
required to be permitted to extend piaemy
the bengfit of those judgmentsto the appli-
cant who are similarly placed.! Thgre.rare
33 applicantsJd Leave to join in this single
application is »m sought on the ground
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| - that their grievance is same and the cause

, of action is also same,' Leave accordingly
granted, Issue notice to the respondents to
show cause as to why the application be.not
admitted Returnable on 12=6-95, The learned
counsel for the applicant is permitted to
take steps with the office for

service at the cost of the applicants,l
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T cenl "C" < ﬂc/a 12.6.95 Mr'A.Dutta for the applicants,

In résponse to the notice issued
to the respondents to shou cause by
‘order dated 8,5.95 the Joint Assistant

‘*Dfréﬁtor35SIBQﬂHA),Government of India,

Guuahati, by letter dated 8.6.95 addre-
,‘fssbd;fb'thg‘Députy'Registrar of this

..:. Tribunal has-requested that a Government

;igypsel‘may'be,engaged. It is however,
"not the function of the Deputy Registrar

;p.ﬁp_go.and‘it\uas necessary for the
.‘;esppndentgltbiibsirhct the Standeing
'mfcounsel: appear., No response is
~ “L#ébéi@éaiféthrgégohdeﬁt No.4, We have
enquiréd“ffbmjﬂr~S;Ali,5r.C.G.S.C who
is present before us whether he would
représent the respondents. The learned
Sr.C;G{S.C*has agreed to appear., Accor-
dingly his appearance may be shoun for
respondents 1, 2 and 3. Mr Ali is
. requested to seek instructionsfram the
réSpéhaenté/Jbint Assistant Director,
$.1.8(MHA),Government of India,Guuahati,
. "By the aforesaid letter about 6
weeks time is requested for filing the .
shou tause reply. Accordingly time.is
granted till 24,7,95 to file the shouw
cause;reply.er Ali is requested to
- make é note and do the negedful., A copy
of this minutes be forwarded to the

Joint;Assistant Director in reply to
. his letter dated 8.6.95 mentioned above..
. -Adjourned to 24.7.1995.
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Mr.A.Dutta forgthe applicant, i os,
Mr.S.Ali for the respondents. Mr.Ali
request; on two weeks more to file the
reply. Already &s requested six weeks were

_granted.on 12-6=95.As a last and final

chance time is granted to reply til) -.:.z
7=-8=95, No further time be granted,

Jir—

Vice-Chairman

-Mr.R.Gogoi for the applicant, The
respondents have not filed show cause
reply. Although time #as requested by
them was granted. Application is admitted,
Issue notice to the respondents, Written
statement if any within 8 weeks. As the
respondents have already served only
1ntimation be sent to them containing the
above dlrectlons. Con31der1ng the nature ,
of the claim herexn?@xpedlted. To be .

listed for hearing on 25-10-95 perempt o~
ri lY.
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COURT'S ORDER
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Applicant R.C. Das, 1n

-

, berson, Appllcant's advvcatei
: |

i not present,

J‘ . \MI‘ So Ali,Sl‘. CQGCSQCQ"
J ' :
, for the respondents, '!
|
The applicante desires
' .

that the case be heard at
' Guwahati on 25,10.95 for

convenience of his Advocate,

© 1 Mr Ali seeks further time to

file written statement ‘although
at the request of the respéndﬁr
ents time was granted to file
the show cause reply, The

» Tespordents are given liberty

1 te file their written s tatement

on or before 20,10,95, They
shall send a copy thereof to
i the applicantdirectly so as to

A’ reach him on or before 20 10.95.

It is made clear that if no _
' written statement is' filed fili
' then the 0.A, may preceed for
final hearing on 25.10,95
W1thout waiting for the written

statement
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: 125,10,95" Mr A.Dutta/Mr $.A1i,51.C.G.5.C.
1
( : ) M.P. for amendment is pending.
~ W/g% %Wll/j’? »C"""’“ Hence Reazimy adjourned: fo orders
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- '4-12-95_ ROry. peftains'to Single
- ", Bench. To be listed for hearing on
I .
' 3-1-96 before Single Bench.
o ‘ g€~ .
i T . 7 M
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) : Member ' ‘ Vice-Chairman
i !
r +* o : lm '
) ) 3-1-96 ' Mr.A.Dutta for the applicant.
2 '+ Both the learned counsel request = °
r e ; that the matter may be heard by - -
% ., Division Bench as question involved
. . v DAL ok
' \' . has a. wider_appl§e&%£gk as it
),¢b4\u,nLuL7 QiﬂV“*? e :_ pertains to entitlement of ratiom ™
. ; allowance. Accordingly the O.A. is
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‘directed to be placed before the

Division Bench. O.A. to be listed
fnx on 19-1-96 before Division Bench
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iritten statement havebeen submi=-

L.

tted, Case ready for hearing. List for

hearing on 14«5-96,

Learned counsel Mr.

Member

A,Dutta for the

applicante Mr.S,Ali, Sr.C+G.S.C. for the
respondents. List for hearing on T~6=964

Mr. A.Dutta for the applicant.

o

Member

Mr. .S.Ali,’Sr. C.G.S.C. for the respondents.

1

-

'Hearing adjourned to 24.6.96.

B

Member(J)

"Learned counsel

applicant.

by

Member ()

Mr A.

Dutta for the

-List for hearing on 4.7.96 before Single

‘Bench. .

“

Member
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4=7-96 . Learned counsel ng.A._Pnt;_ta for
- | the applicants. Learned SrQCOGOSQCO
Mr.S,A14 for the respondents. Counsel
of parties completed their submission .
Hearing concluded, Judgment reserved,
i
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‘ CENTRAL ADMINISTRATIVE TRIE!UNAL
GUJAHATL BENCH :2: GUWJAHATI.S,
.8, NO. .94 of 1995
T.ARD,
DATE OF DECISION  12-7-1996.
A} -
'Shri R.C.Das & 32 oOrs. ' (PEfITIONER(S)
Mr. A.Dutta ADVOCATE FOR T_HE -
' — PETITIONER (S)
- VERSUS p

Mr. S.Ali, sr. C.G.S.C.

Union of India & Ors. ' “

THE HON'BLE

D THE HON'BLE

’

1. Whether Reporters of local papers may be alloued to

SHRI G.L.SANGLYINE,'ADMINISTRATIVE MEMBER.

7/

sce the Judgment ?

2. To be referred to the Reparter or not ?

RESPONDENT (8)

ADVOCATE FCR THE

RESPONDENT (S)

M

. Whether their Lordships wish to see the fair copy'of
N ‘the judgment ?

4, Whether the Judgment is to be circulated to the other
Benches ?

Judgment delivered by Hon'ble Administrativ
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CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH.

Original Application No. 94 of 1995.

Date of Order : This the 12th day of July, 1996.

The Hon'ble Shri G.L. Sanglyine, Administrative Member.

Shri R.C. Das & 32 others .... Applicants

G

By Advocate Shri A. Dutta.

- Versus -

(i) Union of India,
represented bﬁ the Secretary to the Government
of India, Ministry of Home Affairs,
New Delhi. :

(ii) Director, Intelligence Bureau,
Ministry of Home Affairs,
Government of India,

New Delhi.

(iii) Assistant Director,
Intelligence Bureau, Ministry of Home Affairs,
Government of India,
New Delhi.

(iv) Joint Director,
Subsidiary Intelligence Bureau,

Kohima. .... Respondents

By Advocate Shri S.vAli,Sr.C.G.S.C.

G.L.SANGLYINE, ADMINISTRATIVE MEMBER,

|

' |
This appl%cation has been submitted by 33 applicants

seeking for payhent of arrears of Ration Allowancé with -
effect from 13.5.1986 to 26.2.1991. Mr. A. Dutta, learned
counsel for the% applicants’submitted that applicants are
em?loyees in SIB% Kohima according to the duration in each

case as shown in;para' 6 (i) of the instant O.A. They were

i

l
1
i
1

..... similarly
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similarly.plgced with other employees of SIB, Kohima. The
other employees were granted Ration Allowance from 13.5.1986
either by the respondents themselves or under the orders of
this Tribunal. The respondents should have therefore
allowed the same benefit to the applicants. Since the

respondents had not allowed the Ration Allowance to them for

" the period from 13.5.1986 to 26.2.1991 the applicants in

this application submitted that they should be granted the
benefit of the Judgement & Order of this Tribunal namely,
Order dated 17.12.;993 in 0.A. No. 179/91 in tﬁe case of D.
Mitra & 27 Ors. anq Order dated 25.7.1994 in O.A. No. 124 of
1994 in D.B.Lamag& Ors. Learned Sr. C.G.S.C. Mr S. Ali

relies on the writgen statement.

2. The applicaﬁts in O0.A. 124/94 were employees in the
SIB, Kohima and claimed for payment of Ration Allowance for
the period from 13;5.1986 to 26.2.1991. in our Order dated
25.7.1994 after cohsidering the facts_and circumstances and
grievance of the applicants it was held that they were
entitled to payment of arrear Ration Allowance for the

period from 13.5.86 to 26.2.1991. The applicants in that .
1 ’ .

O0.A. were accordihgly paid by the respondentsiOrder No. 115
dated 15.2.1995. The Judgement dated 25.7.1994 has become

final. The plea oF the respondents however, 1is that that

judgement was appiicable ~.to the applicants in that case

H

only. {

3. Having confidered the fact that the present

applicants are si@ilarly situated with the applicants in
O.A. 124/94 and respectfully following the aforesaid ordert
dated 25.7.1994 itlis ordered that those of the applicants
whé were within tﬁe ranks for which Ration Allowance 1is

) i
admissible during ﬁhe period between 13..5.1986 to 26.2.1991
|

!
i

‘ ... are
i
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are entitled to tpe ration éllowance during the period of
their service in Kohima between 13.5.1986 and 26.2.1991.
Therefore the respondents are directed to verify whether the
applicants were within the ranks for which Ration Allowance
was admissible dufing the period 13.5.1986 to 26.2.1991.
Thereafter the respondents shall pay arrear amount of
admissible Ration éllowance to the applicants falling undeéer
such ranks. The p?yment shall be made by the respondents

within two months from the date of receipt of this order by

respondent No. (iv).

The applicafion is allowed. No order as to costs.

ADMINISTRATIVE MEMBER
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THE ”ENTRAL ADMINISTRAT IVE TRIBUNALLGUWAHATI BRANCH:

GUWAHATI.

oA A fag

BETWEEN

R.C. Das, ¥
JQI ooo-I- MT,

Tula Giri,
Daftry
Mrs, R. Lama,

L.D.C., w/o Utam Lama, J.I.,0.-II/G.

S.P. Sharma,
S‘vo /JoI .O."’ II/G.

Arayram,
J.I .OO-II/G

L. Koza,

S.A, now J,1,0.-I1/G.

P.C. Mathai,

JoI oOo-I/G.‘

P.L. Dhar,
S.AJI.I.0411/G,

Khole Angemi,
Jo Io'oo "II/MT .
Durga Prasad,

SA/JIT-I1/G.
Rameswar Prasad,
SA/J.1.0.-I1/G.

B. LO Bhowmik [

S.A./3.1.0.-I1/G.
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13.

14,

15,

16,

17,

18,

19.

20,

21,

22,

23,

24,

/ 25.

B.,P. Passi,

J.1.0.-IT/MT

T.B. Limbu,

J.1.0,-11/J10~I/MI.

K.D.D.Neir,

A.C.I.0-II/WT.

|
BoKo Sahu’ "

|
J.1.0.-I/ACIO-II/G.

M.K. Seth, ,
Aoc oI oOo-II%GO

G.K. Paul,

J.1.0.~I/ACIO-II/G.

B.B. Dey,
ACII-I/G.

A.K. Ghosh, |
J3.1.0.-I/ACIO-I1/G.

N. Mukherjee,

U.D.C./Asstt,

A.K, Bhattécharjee,

JoI OOO-II/igo

S.P. Ghosh,

J.1.0.-1/ACIO-I1/G.

S.C. Das,
%.A./7.1.0.-11/G.

S.P., Mukherjee,
J.I1.0.~-I/ACIO-II/G,

26. e e o0
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26, T.J. Basu Roy,
U.D.C.
27, S.C. Sarcar,

S.A./J.1.0.-11/G.

28“ P.Ko Seth "

S.A./J.1.0.,-11/G.

29, Ashok Kr, Singh,

S.A./J.1.0,-I1/G.

30, Prakash Chand,
Asstt,

31l. K. Koundeel,
3 ¢A‘ (] o

32, P.K. Singha,
S.A. :

33, RPama Kripal Singh,

7 'S.A./J.1.0.-I1/G.
« « « APPLICANTS
~AND'- |
UNION OF INDIA AND OTHERS., " ... PESPONDENTS

DETAILS OF APPLICATION:

l. Particulars of the applicants:
(1) Name of the applicante:
ii) Name of Father/Husband:

) Designation and office in
which employed:
(iv) Office address :

{(v) Address for service of
all notices,

"

"As stated above,

e
. 12
£

LA

(

2
e

[on

TGy A g e e e o p— Y . v VR




-4-

2. Particulers of the respondents:

(i) Union of India,
represented by the Secretary to the Govermment
of India, Ministry of Home Affairs,

New Delhi;

Lan’
[
bde

g

Director, Intelligence Bureau, Ministry
| of Home Affairs, Govermment of India,

New Delhi,

(iii) Assistant Director,
Intelligénce Bureau, Ministry of Home

Affairs, Govermment of India, New Delhi.

(iv) Joint Director,
Subsidiary Intelligence Bureau,

Kohima, )

3. The application is against the following orders:-

{i) Refusal of the respondents to pay to the
applicants the arrears of ration allowance

for the period 13.5.86 to 26,2,91,
4, The applicants declare that the subject matter of

the order/orders against which they want redressal

is within the jurisdiction of this Tribunal,

50 00030
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The applicants further declare that the application
is within the limitation prescribed under Section

21 of the Administrative Tribunal Act, 1985,

FACTS OF THE CASE:

That all the applicants are citizens of India
and serving in the Organisation known as the
Subsidiary Intelligence Bureau. All the
applicants, at the relevant time, were serving

in different posts in the SIB at Kohima/

That the period of service of each of the
applicant in SIB Kohima during the material
period, namely, 13,5,86 to 26,2,91, is set out

as hereunder,

Name | From Jo.

l. R.C, Das, JIO-I-MT 13.5.86 26,291

2y Tula Giri, Daftary 13,5.86 26,201

3. Mrs. R. Lama, IDC 12,5.86 26,291
Tije,°0f Uttam Lema,jro- o Expiry - 31.3/04

4/ S.P. Sharma,SA/JI0-II/Gs 13.5.86 262,01

5.! Arayram,JI0-I1/G 1.2,88 26,201

6. L. Koza,SA now JIO-II/G 25.8.87 26,2.91

7+ P.C. Mathai,JIO-I/G 6.4.89 262,91

8. P.L. Dhar,SA/JI0-II/G  24.9,86 26.,2.,91

9. Khole Angemi,JIO-II/MT  30J11.89 26,2,91
10. Durga Prasad,SA/JIO-II/G 21.10.86 1.,7.90

1l weue
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11, Rameswar Prasad,SA/JIO-II/G 21/10.86 25,287
12, B.L. Bhowmik,SA/JIO-II/G 13,5.86  18,8.90
13, B.P. Passi,JIO-II/MT 4,11,88 13.2,90
14, T.B.Limbu,JIO-II/JIO-I/MT  13,5.86 26.2,91
154 K.Dy' Do Nair,JIO-IT/MT 188,86 28#7 79
16, B.K, Sahu,JI0-I/G/ACIO-II/G 30.6.86 30,7.87
17/ MJK. Seth,ACIO-II/G 1G6.86  1878.86

‘ 4,5,87 304,90
184! G.K. Paul,JIO-I/AEIO-II/G  10.6.86 30:11.89
19, B.B. Béy,ACIO-I/G 17.8,87 31.12J90
20, A.K, Ghosh,JIO-I/ACIO-II/G 13.5.86 13.)5.88
21.) N. Mukherjee,UDC/Asstt 11,685 31.10/88
22, A.K. Bhattacharjee,JIO-II/G 18.8.87
23, S.P, Ghosh,JIO-I/ACIO-II/G 6.5.87
24, $,C,Das,SA/JI0+I1/G 135786 26281
254 S,P. Mukherjee,JIO-I/ACIO-II/G 6.5.87 - 26.8:90
26, T,J. Basu Roy,UDC 74,86 255,89
27, S.C. Sarcar, SA/JI0-11/G 13.5.86  30.6/89
28, P.K. Seth,SA/JI0-I1/G 13.5.86 31,786
29, Ashok Kr, Singh,SA/JIO-I1/G 13.:5.86 31@12ﬁbo
30, Prakash Chand,Asstt¥s0 13.5.86 s%%iixea
314 K.Kglundeel, SA | 12,)5.86 2622501
32, P.K. Singha,SA 947,20 26291
333 Rama Kripal Singh,SA/JI0-II/G.15:12.86 10351290

also/

It may/be mentioned that the present application

is being filed by the applzcant NoJ2 on behalf of her
deceased husband Late UJ Lama, who died in the year 19947
The applicants state that the grievances of the applicants

being common and the cause of actionfbe‘n the same the
]

——

' appl*cants may be allowed by this Hon'ble Tribunal to file

the present application as a joint application?




s
oL

-7-

{i1) That there is an Orgahisation by the name

’-J;
I x

§ie

of Inteiligence Bureau {hereinafter referred to
as "I.B.") with the head quarter at New-Delhiji
The said Qrganisation is headed by a Mirector
known as the Director of Intelligence Bureau}
Units of the I.,B. are located in all the State
Capitals and such Units are known as Subsidiary
Intelligence Bureau (SIB):' Units of the SIB

in a particular State :ére élso located’

in stragetically importént stations For inse /
tance, in the State of Nagaland there are Units
of SIB at various piaces like Kohima, Tuensang,

Mokokchung, Zunheboto etcy

That as evident from the statements made in the
Cause Title of the present application, the
applicants are/were working in various Executive
and Ministerial posts in the SIB (Kohima)

during the relevant time.

\/&iﬁj/;hat the applicants state that in so far as

the{éubsidiary Intelligence Bureau is concerned,
the said Bureau has a number of Units located
in different towns and stations of the State.
In Kohima itself there are two Wings of the
Organisation known as theICIVINT(K) and the

other is known as SIB (Kohima). In reality there

is nothing to distinguish the aforesaid two

Wingsdeae'e
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Wings of Organisation inasmuch as both

function from the same establishment and the
placement of staff and personnel are identical
The natﬁre of duties performed by the two Wings

as also by the personnel posted in other Stations/

Units of the Bureau are identical/

{(v) That the vaernment of India appointed a
One-man Committee for making recommendations
regarding the cadre review and WOrking of
the Intelligence Bureauj The said Committee
subnitted its report_recommending inter alis
that for administrative efficiency various
ingentives by way of allowances should be
given to the personnel of the Ofganisation
working in hardship stations, for determina-
tion of which, criteria was effectively laid
down in the recommendations of the Committee.
The Government of India accepted the said
récommendations of the Committee and even-
tually an order was issued by the Ministry
of Home Affairs on 1375.86 implementing the
recommendations of the said Committee
In terms of the aforesaid orderAthe stations
where the personnel of the Organisation are
posted were categorised into Location TAt,
'B' and 'C', Categories 'B' and 'GC' were made
hardship and extreme hardship stations
respectively, A list of catégories 'B! and

'C' stations was also annexed with the said

orderye.s



.

order, Power was given to the Director,ItB/

to make additions of such lisfs of hardship
stations according to the neéds of any
particular situation, In terms of the aforesaid
Government ordervfffff_i§i§l§§’ incentives

like clothing, ailcwance, ration money,
hardshipzallowance, Special T.A. and D.A,

. were also directed to be paid to the personnel
of the Cméanisation at varying rates. Inso=-
far as the present 6ase is concerned, the
subject matter is the grant of érrear ration

money to the eligible staff of the SIB (Kohima):

-

It may be specifically mentioned herein that
in terms of the aforesaid Government order
dated 13.5,86, ration mbney was to be naid

at different rates to the personnel posted

}at Categories 'B' and 'C' stations, It was
specifically provided that such ration

money would be payable to the ranks of ACIO-I

and below,! An extract of the Government
—

order dated 13,5,86 is annexed hereto and

marked as Annhexure-l,

+ (vi) That thereafter by an order dated 5,3.88
the competent authority was pleased to
sanction ration allowance with effect from
13,5.,86 to the personnel of the Organisation
including Ministerial tho the rank of

ACIO-I deployed at Categories 'B' and 'C!

stations.,...
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stations mentioned in the aforesaid order
dated 5,3.87, As would be evident from the

order, several stations in the State of

Nagaland were included in the order including

CIVINT {K). A copy of the said order is

annexed hereto and marked as Annexures2.

That the applicants state that though in terms
of the aforesaid Govermment order, ration
money was payable to the staff of the SIB
located at different places of the State of
Nagaland and also in the CIVINT {X) Unit
located at Kohima, no such allowance was

e
granted to the applicants because of the

fortituous fact of their being posted in

the wing of the SIB known as SIB (Kohima),

fhe aituation was peculiar and anomalous
inasmuch as the similarly situated employees
in different Units/Stations of the State
including the Unit known as CIVINT (K), per-
forming identical duties were being paid the
ration allowance whereas the same was denied

to the applicants, for no conceivable reason,

That the anamolous situation was reviewed by
the authorities and eventually by an order

dated 27,2.91, annexed hereto as Annexure - 3;

the SIB {Kohima) was also classified as

L

Category 'B' hardship station and the various

incentives.,. .
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lle

incentives and allowances including ration
money was made payable and in fact paid to
the applicants and to the other staff of the

said Unit with effect from 27.2/91;

That the applicants being aggrieved by the
non-bayment of the arrear ration allowance with
effect from 13,5,86 (date of the Govermment
order implementing the recommendations of

the One-Man Conmittee and‘date of payment of
such alloance to other similarly situated
staff) filed representations for grant of

such arrear ration money, While the matter

was pending, 28 Ministerial staff of the SIB

{Kohima) filed an application before this

Hontble Tribunal challenging an  order
dated 23/27th May, 1991 directing stoppage
payment of ration allowance to the Ministerial/
Para-medical staff of the SIB {Kohima) with
effect from 1.5.,91 until further orders. In
the said application, the non-payment of
arréér ration money from 13,5,86 was also
agitgted by the applicants in the said appli-
cation, The application filed by the
aforesaid 28 aggrieved members of the SIB
(Kohima)vwas registered and numbered as

Original Application No.179/91,

This Hon'ble Tribunal by judgment and
order dated 17,12,93 was pleased to quash the

order impugned in the said application

dated o ._.-i
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dateé 23/27.,5,91 directing stoppage of ration
money to the applicants in the aforesaid
Original Application 179/91. This Hon'ble
Trigunal by its aforesaid judgment dated

, 17312J93 was pleased to direct the Respondents

|

to pay the arrears of ration allowance to the

applicants of Original Application 179/91 with
eff%ct from 13.5.86 to 262,91 within a pefiod
of 45 days from the date of receipt of the copy
of Qhe judgment of the Hon'ble TriSunal? A

COp} of the aforesaid judgment of this Hon'ble
mriéunal dated 17.,12,93 is annexed hereto and

marked as Annexure~4, It may be mentioned

herein that by the aforesaid judgment and
order dated 17.12.93 this Hon'ble Tribunal
was |also pleased to direct grant of arrear
ration money to the 58 applicants of Original
App%ication 163/91 for the period to which

q

such persons were entitled to such allowance
! .

Thaf after the judgmeni and order dated

17512793 was rendered by this Hon'ble Tribunal

in Qriginal Application 379/91, the applicants

alo%gwith many other similarly situated staff

of khe SIB, Kohima, filed representations for

grant of arrear ration allowance. The authority

- by a common order dated 20,%5.,94 refused to

grant the said benefit to the concerned persons i

A;;. 0-0




A cépy of one representation as an illustrative
instance and a copy of the order dated 20,5.94

are|annexed hereto as Annexures 5 and 6.

] '
That subsequently 51 other Ministerial and

nonsministerial staff of the SIB, Kohima, filed
ano@her application being Original Application
124/94 before this Hon'ble Tribunal challenging
thezorder dated 20,5,94 and claiming arrear

ration money for such perioeds that they

| were entitled to such benefit in law, This"

Hoanle\Tribunal by its order dated 25,9.94
was |pleased to grant, the benefit of arrear
ration allowance to all the 51 applicants, a -
copy of which order is annexed herefo and

marked as Annexure = 74

That the applicants state that they could not
join as applicants in Original Application
No.124/94 due to extreme pecuniary dis-
advantages and difficulties caused by'being

posted out and also because they were under

the impression that once the issue relating
to arrear ration money is decided by the
Tribunal in the case of the 51 similarly

$ituated'employees, the benefit of the

Tribunal's orders would be available to all

elig%ble persons including the applicants/

The .‘OEQ L]




The applicants state that in point of fact
there is nothing to distinguish the applicants
from ﬁhe other staff in the different SIB

Units |of the country including the Units in the

State |of Nagaland, who werem paid ration allowance

with effect from 13,5.86, The applicants further
state |that there is nothing to distinguish the
applicants from the applicants of Original
Application No,179/91 and Original Application
No.124/94, who have been directed to be paid

arrear ration allowance with effect from
lSﬁSJéé to 26,2,91 by this Hon'ble Tribunal

by ju&gment and order dated 17/12J93 and
25,7,94,

That the applicants state that there being
nothing to distinguish the applicants from
those!lother staff of the SIB, who have been
grantéd/ration allowance ,with effect from
13.5.?6 either by the respondents themselves
or under orders of this Hon'ble Tribunal, the
respo?dents 1l to4 ought to have automatically
grani%d the benefit of arrear ration allowance
to thé applicants particularly after the order
dated?25.7;94 of this Hontble Tribunal/ Hawever;

for reasons best known to the respondents

themselves, no such action was forthcoming on the

part of the respondents, notwithstanding the

facteeoeo
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fact that the applicants have been vigorously

pursuing the matter with the respondent autho-

rities from time to time., In fact the respondert
authoéities have by order dated 15,2,95 granted
the'bénefit of arrear ration allowance only

to th; 51 applicants of Original Application
Noﬁ12%/94 denying the said benefit to the
present applicants notwithstanding the fact

that Lhere is nothing to distinguish the
present applicants from those of Original

Application No,124/94; A copy of the order dated
15.2.P5 {s annexed hereto and marked as Annexure-8,

{xiv) That &he applicants state that being similarly
itug;ed to other persons, who have  been

///Zranted the benefit of ration allowance either

by thé respondents themselves ork by the

reSpoﬁdents acting under the orders of the

Tribunal, and there being nothing to distinguish

the ‘applicants from such persons, the refusal

to grént ration allowance to the applicants

by the respondents amounts to hostile discri-

mination and infringes the fundamental rights

of the applicants under Articlesl4 and.lé

of the Constitution and all such orders,

directions are Vvoid, illegal and unconstitutional?

(xv) That the applicants state that there is no

ground and/or basis to refuse the benefit of

| ArTredre s
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arrear ration allowance to the applicants and
being similarly situated to the applicants of
Original Application No/179/91 and Original
Applﬁcation No.,124/94 they are entitled

to aésimilar direbtion from this Hon'ble Tribunal
as céonta:‘.ned in the judgment and ordes dated
17.12.93 and 25.7.94, in so far as payment of

arrear raticn allowance is concerned,
!

{xvi) That| the applicants submit that the refusal of
the respondents to grant arrear ration allowance
to the applicants is absolutely unfair,
arbitrary and unreasonable actions on the part
of the authorities of the State and no such

action is capable of being sustained in lawl

7+ Reliefs souhht:

{) - The bpplicants pray that appropriate directions
! .

be iFsued by the Tribunal to the respondents
for Fayment of arrears of ration allowance

to the applicants with effect from 13.5.86

to 26,2.91,

.——-—'—J'—__—__-——h
[

|

8. Interim ordgr praygd for:

No interim order is prayed for,

9, Details .. s )
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9. Details of remedies exhausted:

104

11,

The
were filed
arrears of
but the sai
of by -any
general ord

passed by t

The applica
which this

applicants state that representations

as far back as April, 1994 claiming the
ration allowance with effect from 13.5.86
d representaticns have not been disposed
specific order/orders thereon though a

er dated 20,5,94 was purported to be

he respondent authorities.'

nts declare that the matter regarding

application has been made is not

pending befior any court of law or any other

authority or any other Bench of the Tribunal|

Particulars

of Postal Order in respect of the

application fee:

(i) No. of
(ii) Nane

(iii) Date

| ‘(iv) Post

12}

I.P.C,
of issuing Post Office : Guwahati/
of issue of Postal Orders : '

Office at which payable : Guwahatid

Details of inde®:

(i) Annexure - 1 ¢ Order dated 13,586

(ii) Annexure - 2 : Order dated 5,3.87

(ii3i) Annexure = 3.: Order dated 272,91

(iv) Amnexure - 4 : Judgment and order dated 17712703
{v) Annexure -5 : Representation,

(vi) Annexure - 6 : Order dated 20.5.04

(vii) Annexure =~ 7 : Order dated 25.7.94

(viii)Annexure-8 : Order dated 16.2.95

|
i
|
i

Verificationd...



AL

‘%

18- Y

VEREBFICATION

I, Sri Bijay Kumar Sahoo, éged about 38 years, son
of late B.C. Sahoo, presently residing at Kohima, do

hereby state as follows:-~

14 That I am an applicant in the above case and as .such
I am conversant with the facts and circumstances of the
case. I have been authorised by’the other applicants to
look after the case and to sign the present verification
on their behalf, As. such, I an authorised and competent

to swear the present affidavit,

24 That the étatements made in paragraphs 1,.2, 3,
4, 5, 6(i), (ii) (i3i), (iv), (xi3), (xii3), (xiv),
{xv), {xvi) of the application are true to my knowledge,
those made in paragraphs 6{v), (vi), (vii), (viii), ( X),
{x), (xi) being matters of record are true to nmy
information derived therefrom which I believe to be
true and the rest are submissions and that I have not
suppressed any material facts ' , '

| : ,

l

: Place. Guwahati: DO/N,X@L
Ao

|

Date :
| ' -APPLICANT
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«Addetter No.27013/7/86-FP-V (i)
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.
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; datédﬂ13;5.86.as conveyed vide ID.Hqrs,Memo .No,1/Adnn(C)/ ‘ N
;01 ,85(7) dated 119,5,86, sanction.of the DD is hereby o .
o ‘accerded” to the gront of Ration Allowance to the rersonnel ' s

including Ministerial, of

dt,  the.Lollowing 1Bt g

Y. cne hundred fourty

ity S1xty nine) per montlyv,e,f,
{

CRIEGORY B! post
" 1. Changtongin

¢ ‘Ghaspani ™ -

« Kiphre

Meluri 4. Phornching

2. Mokokchung . YN, Pessgey |

6, Mon . ¢ ot SR

7, Parcn - .

8. Pfutsero .

‘-90 Phek \ ! \..'

M. Tsynunyu . "
Mo Zunhoboto v
12, Tuensang .
.13+ VWokha : ‘ L RIS 1
14, Chazuba ‘ e R o
15, ‘Bhandari /. o e 4
160 TObu' - . C v e , . . '1 :
S R T o IR B
‘183, Longleng,ﬁ' . o

19, Clvint(K) unit, s S

The expenditure

4

. OFFICE ORDER' BOOK

' L : -t
.,‘ . ..- S et

L ' AR ..

Copy to:-

1. The RPAAO,
'f" The DO/E, 1B Hqrs,,
4, The AD/Budget,

Je

o« T

Budget Cell
5/Shri, B.R
J.K.Rana,ACIO~II/G,
SIB, Estt. Branch

* 2, Henyakshu '’

. involved will be net:- fron out
Budget grant of the SIB for. the year. 1986~87, .

n
Y ' PR, . [

e No,18/Est/Recon-0MC/86 (8)- |
©. Subsidiary Intelligence Bureau,
(MHA )Governnent or India, -

IB (MHA),

J+ The ID/NE, SIB, Shillong,

‘ IB I
57 Acccuntgs Dranch, SIB, Kohima

«Sagar,Asstt

, Kohina,

. and upto the rank of ACIO-I
. (Assistant/PA- ov, 1T eorresponding to ACIO-I)
' 'C! Category posts @ fs _
seven) and ks,169/-(Rupeces one hundred -

deployed at
147/-(Rupees '

13.5.86 ti)l further orders.

CCALLSURY e POST

1. Chonpang

3. Ncklock e

:Qf s

Y
0 (H.c.PADHT )
. DEPUTY DIRECIR .

‘ +

SR
~ (>

. . . {
'_‘ - . Kohima, the

o ?'\ .':" 2 'n‘/\‘«7
Shillong,
llew Delhd,

qrs.,New Delhi,
( 10 copies).

.,II.LQDGY’ UDC,
-Chakraborty,J10-1/G
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RERIT TS PR
;uo.:zfl/'rnrm(c)/91(2)-297" B RTINS B
INTLLLI G L IHI;:I_'.-'\U, . Sy .
LHA, Sovevnment of Tixiin S .
Hew Db, o
| ) T 27.2,1001, “{ o
- NGRS A “
To | . . : et ‘; ; .."
The egional Pay and Acgornta Officer,’ T : }
If (LHA), Shillong, - o S B }
P o : ubt C Declaration of IBYs posls asg hardship B b
locations. SN q
Sj.r’ . . ' ) ) ) ' .:. A . '.'|
In nxercisa M the pownreg vested In him as N T
Head of the Deptt., Ju terms of itens (1) of para 4 A
of Sovernmment of Iiviia, Ministry of Howmr Affairg Coa ‘i
lettor Ho.27013/7/86-FPV(iii) dated 13.5.8¢, the N
sancltion of tha Director, Int2l i vnge Hurean 44 " A
harely conveyed to thn re—-classtificatlion nl I ohina . A
25 Cnlegory ipe hardship THaation for the purpose e, g
of adm:nsiULhty of various faciliting in terims of the I iis
MHA letter dated 13.5.86 to I sta‘ﬁf Posted thergat. ‘ :j -
2. Gonsequent to the declaration of the '"Kohima!t cob : ;5:_
as hardship location, the Iptg staff postoed there will b Es
"he entitled to the concesslans ag for 't caltogory L Lol
hardship locations stipulated in MHA, Letter of 13.5.86 o }[ i
referred to above, subject to fulfilling otherp . .
conditions ag contained-in the aforesaid A letter, j “ 18
3. - ‘Eérlier sanction No.24/Terms(C)86(8)~394 L& 983 A
dated 21.3.89.may be treated to be modified in sofas SR '
. Kohima is concerneq from the date of dssue and of vy .
*  these ordoers, : - S S B
. . ' o I A
4,. The above orders shall bo validd for a ‘period - nj;':gb
- of two(2) ycars from the date of issue and will be RS B -
' reviewed thereafter, . ‘J.'Q :
Yours faithfully, ,;J -% L
Hdfm b ;
- : (D.B.LAL) , 1 { J
: . ASSISTAIT DINEGTOR _ Ao ‘
. ‘ ‘l 1)‘ ‘-‘?
- No.18/133T-1</nucor.1..(.mc/!z()(n),-- Qé’?) R ;
- Subsidiary Intelligence Burcau, . y ot '
' ) MiA, Government of Indlia, i
v st L Kohimao ’ - .' " ‘ z 4'
| co o bated: g/3/ar L
: Topy to: ' | ' , ST TR
L \/ﬁf//}h“ SO/A, SIB,Kohima (2 copies). I :'éi
T 2¢ Idle Na 1n/ius;x:..x;,tmseem-emcf’-91-(v32\. : I
——ve ceee - v.{' ' | : .o ‘ v
/Q}'\./' . ,ja',.\';t A, l“\ . ..
. ~A \ ,;“ ,Nz\g ASSLsTAE O cCron e
| . -". ,:.‘ \\ l R ) \ ‘ ‘f‘\ |:
St o S ]
A
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Original Application No. 179 of 1991

Date of Order:- ﬁhis the L7th day of December, l993.

—

Justice Shri S. Hoaque, Vlrc—bhnlrmun o ‘ f
Shri.G.L;Sanglyine.Membex(Administrative)

TN

" Shri D.Mitra and 27 others 1  f....Apincaan;

:

By Advocate Shri Ranjan Gogol and Shri S.Mitra,

! ~-Varsus-~

. e o ——

: '.ﬂ ) N
1. Union ?f Inala,representaed by the Secraetary
to the Go¢ernmout of ‘India,Ministry of lome
Affairs, Now Delhi.

2. | Diroctof,lntelligonce Bureau,Ministry of Homa
Aff alrs,Government of Indin taw Dolhl. )

——an e e e .
~ .- -

3. Assistant Director, Iutclllgﬂnce Huxoau,Minintxy

of Home Affair< yGovernment of India,New Delh)..
‘ Jdlespoavdtor

By advocate Shri A.K.Choudhury, Addl. C.G.5.C.

s

Original Application No. 163 of 1991

Date of Order:-~ ?his Chn L7th day bf Doecoember , 1903, | .

Justice Shri S.llaque, Vice-Chairman ‘ ‘
qﬁw&xnall? : . !
A “e. Shri G.L.Sanglying,Mombor(Adminlstrntivc)

4 QMQ N\ | »
Eﬂ 'ﬁﬁﬁ Shri lHiralal Yadav and 57 others~ se. Applicants, ?V
X . ‘ e
J"J ( ‘ A .‘ ;
<« 'ﬁ};a A By Advocate Shri T.C.Khatri and Mrs.q Barthokur. . ft
Ko L : : [
NG e | —Vorsus— ?
°\fﬂﬁun1\?§; [ . by
JRORS 1, Unlon of Indla representoed by the Sccraetarpy -15
'\/[)/. . o
o0 ~to the Government of India,Ministry of Home
leV(ﬁv Affalrs, thw Delht.
2. The Ditector, Intalltgenco g eau, Haw Dolht ., f
3. The Deputy‘Dlructor,Subsldinry Intellligence Hnrnmﬁ
P : : ,
i ' Tezpur. i —
.4, The Asslatant Director(C), Intelligence Burams,
New Delhi. eee Necpondenta, .
x-“ - By Advocate Shrl S$S.AlL, Sr. CL.G.5.C. o
!(&& O - . K ’ ' conted,
%wv'& / ' ' 'jf
: %XD — | g
g§¢'9§ ?
%M A ' |-
P . : o
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" Government of India,New Delhi stopplngjdrawnl of thelr xrallon

| Kohima/Tuensang(hbgaland).and become eligible for ratlion

. allowances with effect from 1L3.9%.86 in texrms of clireular

“lacattons (cateqgortes 'B' and 'C* atalions) In Magaland,:

i

Both the applications under Section 19 of the
Adminlstrative Tribunals Act,loub are taken up together for
hearing and di;po.ol.

The grievance and reliefs sought for are common {n
Loth the cases. They have Impugned the orders undexr Memorandunm
No.24/TtnMS(c)/89(4)-759 dated 23.5.91/27.5.91 1ssued by
Assistant Director,Intelligence Bureau,Ministry of Home Affnlr

¢ :
allowance which was granted in terms of letter No.??OlB/?/Uﬁw
FPV(ivii) dated 13.5.1986 of the Goverl*fl’r(l;‘nt of Indta,Ministry.
of Home Affalrs,New Delhl also made applicable Lo applicontag
and they clailm arrears o(Arétion allowances. |

All the n;qﬂlcnni.s 58 and 20 In theeo Lwo cates
are non gazelted ministerial staff In the ostnhllnhm;nt of
Subsidliary Intellfigence tireau under 'Llho 1eapondenta serving
at Tezpur-Assam and Nagaland rOSpnctLVPly.

- U

The 20 applicants of O.A.179/91 are al at Ltoned at

letters No.27013/7/86-FPV(1ii) dated New Delhf, the 13th
May,1986 of the Minlstry of llome Affalrs,Government of .ITndja )
read with the r.énctions of the com;u-h‘nh authority conveyed.

vide arnmexure 2 and 3 and also declarting names of havdahip

Fohima and Tuensang declared as cateqgory "B hovdahip
locatfon., Put the drawal of the ration allcaanss was stopped
with effect from L.H, 199 vide order ander Moo andam Mo

DA/TERMS (G )/090(4)=759 dated 23.5.9L/27.%.91. ihis order

countd,’s




1s assailed.

 Similarly the 58 applicants of 0.A. 163/91 are

stationod at’ Tozpur(Assom) and becamo oligiblo for cration

i

allowances in terms of said €ircular letter dated 13.5.06
read with the sanction of the Director. » IB cunvaoyed by the
Assistant Director to the Reglonal Pay/Accounts Off {cer,
Shillong vido letter No. .?4/1‘0::;;9((,)/91(?)-.)61 datod Now
Delhi the .1'2.4.91 for a perfod of two years and therelin

named the hard location stations "in Assam Including Iozpur. .

They draw the ratfion allowance for the month: of April 1991.
But thoxeafter the allowanco was stopped vido order undoar
lemorandum No. +24/Texrms (C)/89(4 )- 759 dated New Delhi the
#ed/27th May,1991 issued by thae Asalstant Diroctor,.}.n,
nistry of Home Affairs,Govprnment of India, Now Dé;hL?//

4
H

ls order is a3salled.

Learned counsel Mr Ranjan Gogoi and Mr T.C. Khm.rl.

r the applicents submit that the soid impugned order doLcd

rd/27th May,1991 was assalled by tho non gazetted ministerial ;

Jtaff (J8K) before the Chandigarh Bench, Cnntral Adminfstrat{ve
Trj.bunal and that the Tribunal vide Judgment dated 27. 2.93

in O0.A. 381/JK/92 quas hed the order No. 24/101ms(C)/Q9(4)~759
dated 23rd/27th May 1991 and diroctod continuance of the ;:nt Lo
allowances in accordance with the ppovi lons of letter daL«d
113 5.86, ond pray to dispo: t/O of thoqo two cusos ]l}t onformity B
with that Judgment, Lear:md Sr.C.GLS.C M S AL and learned
A(ic!.l;C,.G.S.(J.Mr AK.Choudhurcy express thal no furtthor aubmle

ssion to be made at this state In view of the Judigment of the

Chandigach Bench. e have “parused the corttf l'ml copy of Lhe

contd. A
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ment of Chandlgarh Bench..The applicants of bolh the caang

95 ‘ -3 4 :~

Judgment and found that the observatlions and findings'rosulv
qusshing of the 1mpugned'ordnr are aptly applicable in the

instant two cases. These two cas 03 aro covored by that Judg-

are entitled to ration allowancos Ln.terms of the proviaslon

of circular letter MNo.2 7013/7/06 ~FPV(Li1) dated Now Dolh,
7/

¢

the 13th May,1986.

Acéordingly. these two applibations 0.A.L63/9)
and O.A.l79/91 are allowed. The 1mpugn6d order undox Memo~
randum No.24/Terms(C)/89(4)-759 dated 23rd/27th Moy ,1991 is
hereby quashed. Respondents are dirnctodx(l) to pay the |
arrears of xratlon allowancas to the applicants of 0.A.179/9)
with effect from 13.5,86. to 26.2,91,(2) to pay arreavs of two
years cotion allowunbe'tg e applicants of Q0.A.LG3H/9L wiph
effect from 1.4.91(lass the amount pald for the month of
April,1991) pursuant to terms of circularl}ettnr No.24/Terms
(C)/9L(2)-863 dated 12.4.91). }ho rospondéﬁts are further
directed to pay all arrears to the applicants wtthin 4% day«

from the date of receipt copy of the . order/judgment.

.t
-t .

Mo order &s to costs,

. .’..‘ e, . . ' - R ' )
U iy Sd/~G. Hague

AN o VICH CHALIMAN .

Sd/~G.l..Sanglyine
L MENDER( AL M)

K . . ys (.““(‘

\...-.-"’\&. : | P L-\. Y\)‘)';('\ ) \ W P 'jls

V.

efits \ B
R Py ‘ / (. ) ) - Y ’l\'!f(” )
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@antial huo

Quwu\mn feauh.
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1 )
"To, | g; i
The Assistant Director/E ,.2L
S.I.B. (MIA) Govt., of India, :
Kohima .
Sir,

This has reference to the judgemont of the
CAT, Guwahati Bench, Guwahati ( Photo copy enclosed)
Dt. 24=12-93, |

2. In accordance with the afore mentioned judgement
of CAT, Guwahati, I may kindly be paid areecars of Ration allowance

We€eTlo 13-5-86 to 26020910

Yours faithfully

Tum (iiht
Citela Gaxi )
Drr b(“‘\ ¢

N IS IS T LA




~r

oory

Ne.24/Texna (C)/91(B) =610
Intalliannce Rurnnu
MHA, Gevarnment ef India,

¥ t
i .
f
L]

New Delhi, 20 May, 1994

Py . i

MEMORANDUM

Plcase refer te yeur FAX messege Ne.273 dated 17.3.94

. issued frem file Ne.52/Est/CAT/91-355 regarding gront ef ratien

allewance te the staff members ef SiB,' Kehima ether than app}i—

‘cents in the wake ef judgemont issued: by CAT, Guwshati.

2. The judgenent ef CAT, Guwahati, doted 17.12.93 is
epplicablo te the applic&nto montienod in mxiginal spplicatien’
Ne.179/1991 enly. ‘

[}
5d/~

(P.P. Nautiyal)
' Assistant Oirectesr.

Te,

The AD/E ’
S18, Kehima.
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CEIHAL ALINISTEATIVE THIBUNAL
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0.A,124/94

Sr4 DA, Lama b Orsu. oor
-V ‘

Union of Indi a & CQrs, .o

PR ES ENT T

THE HON'BLE JUSTICE SHKI S HACGJE,
THE HOIt'BLE SHRI G, L, SA! CLYII E,

For the Totlitlionkrs ... tx. R,
. K3, W

A
jetiticners

Respondents

VICE CHALIWAN/!
IBBB\(Aqu)

Gogol,
Duttn.v

AR RANA f:;

1

WY
>0 7

N Nr, A.}Y. Choudhury,

For the Respondents
Addl, CG5.5.C.

- Rafetence our order dated 1,7.94
and 22,7.94 in this cese. Learned
;c0unoel Mr R,Cogoi for the epplicent
'and Add1.C.C.S5.C Mr A.K.Choudhury for
|tho respondents are present, Application

'25,7.94

!fa teken up for hoaring and disposal,

Nr Goqol submits that the qunvun-
‘ce of the spplicants is coversd by
ijudgment and otder dated 17.12.93 passsad
lfn 0.R,179/91. Perused the judgment.
;Addl.C.G.S.C Mr A.X.Choudhury hns
inothing to submit in vieu of our pre-
vious judgment deted 17.12.93,

All thanm S5 applicants nre non
gazetted minleterial and non ministusial
[staff in tho ostablishment of Subasldi-

1)
'
1
$ L
]
1
[
:
4

!ary Intelligence Bureau under the
;tounondnnta. They vore arrving in
jdifforent posts in tho S.1.0 at Kohima
{durlng the period 13.5.86 to 26.2.91.
§So-e of them woTkod for the wvhole p;}lod
and others in parts of tho poriod as

' ‘mentioned in para 6(1) of the epplica-
"|tion, They claimed arrear retion allowu-
'ances for the period from 13.5.86 to
26.2.91. The applicants of 0.A,179/91
vere also non gazetted ministerial staff
in the establishment of S.1.8 at
1thlna. Thoy vere granted arrnor ration

allovances in terms of the provision
“of circular letter No.27013/7/86-FFPV

1 (111) deted Nou Delhi, the 13th May,
51986. Presnnt applicants nre nlaeo
Ecla&nlng arrenr ration allowvances in

terms of the saeid circular, Present
.applicants slso individually applied
‘bororo tho authority claiming nrrenr
ration allouances for tho sald period
yin terms of judgmant in 0.A.179/91.

mn s B B mm mEm M m w me - o -

-—
-~ .o -

contdse.




125,7.94
X\l . ' -
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Sartion Officos (J)
aenn afur Q) (sl sy
Cente b Adisinisiestineg Trilsiinaf

'“”l: RN LR
Guona s ori Boseh, Goos wahati-5

La \&I ﬁblu.QQL%)b OAN&QSA\

But the Aésistant Oirector, 1.B., >
Ministry of Home Affasirs,Govt. of
Indie vide his order dated 20.5.94
held thdt the judgment and order iﬁ I
0.A.179/91 would be spplicable only l
to the applicants of that case., Hence ‘ o
this application. ’ )
i
!

arrear ration allouances to the
applicants also in terms of our judg-
ment, but it. uas not done. The appli- |
tents are entitled to arrcar ration
allouances for ‘the period 13.5.86 to
26.2.91.

Accordingly this application is
: allouad.‘Tha impugned Memorandum No,
' 24/Terms(C)/91(B)~610 dated Neu Delht,
b the 20th May,1994 issued by the
: Rssistent Director, I1.6.,MHA, Gout.
) of Indie (Annexure-6) is quashed., The
respondents are directed to pa8y arrear
ration allowances to thase 51 appli-
cants for the period 13.5.86 to 26.2.
91 within 45 days from the date of
receipt copy of this order/ judgment .
‘eﬂme‘tbvctrue Cegy ' We make no order as to costs,

Considering facts and circumstan-
ces and grlevances of the applicants
thelr claim i3 covered by our judgment
dated 17.12.93 in 0.R.179/91. They are
entitlod to arrcor ration allovances
in terms aof the provision of circular
letter N0.27013/7/86-FPV(iii) dated .

" New Delhi, the 13th May,1986. The
. respondents could have granted/paid

54/, S, Herpt—
Roissrman_
sdl. GQ.L.& vm o~
Mﬁﬂwkua,
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OFFICE ORDER NO.‘..ET:.....,...DATED-«...v.,1§3tigi,-.;..

In pursnence of oraer containod in Jjudguement dated
2547494 of the Central Administrative Tribural,cuwahati
Bench, Guwahati case No.0.A.124/354 the tojiowing staff of
SIB, Kohima are sanctioned Rezlon Allovence with effect
from the dates shown against. their names : -

T A mE e enm cwn e ew e ww

Period

vy e v

S17% Hame & Désignation”

No. sfshri_ S =T M - N
l. B.B.Lama,JIO-I/MT 13.5.86 26,2,91
2. D.Sangma,J10-11/G 13.5,86 26.2,91
3. S.D.AngmthIO—II/G 13.5.80 31Q8.88
4, Neilievi Angami,JIO-II/MT 13.5.86 9.11,89
S« Mohan,Das,JI0=II/G 13.5.86 26,2,91
6. G.Krishnamurthy,JI0-II/G 13,5.86 25,6.89
7+  8SeP,S5ingh,TI0~II/G - 13.,5.86 27.12.90
8. K.Namgt, ' 5.1.87 26,2,91
9. M.T.Wenucopl, SA 5.11.86 19.3.90
10. Tarahis Jurung,J10-I/MT 13,5.60 26,2,91
11, ReD¢Shorma, TI0~1/6 ' 13.5.86 26,2,91
2.  R«B.Thapa, 'TO=~1I/G 13.5.86 26.2,91
13. Hi-alal Dher , JT0~1 /MT 13.5.86 26,2,91
14. PelaSutrodh s, 010-11/G 13.5.86 26,2,91
5. S.X.Achariea,JI0-11/G 13,5.86 2642,91
164 T pang Kulud,,J1o=1/G 13.56.86 Y M, 2,91 ¥
17.  Ubiram Gurung,JI0-I/G 13,5.86 26,2.91
18, P.C.Cherio,ACTO-IT/C 13.5.86 26,2,91
19, N.Assaso a0, ACI0~I1/G 13.5.86 2642,91
20, V,D.Charly,LDC . , 19.4.89 - 10,5,90
.- Co«R.Bhattecharjee,JI0-I1/G . 13.5.86 - 26,2,91
. T.Dasan,sa ‘ 14,11,86 2662,91
John Thomas,JIO~II/G 13.5.86 126.2,91
R.3.Chetri,JI0-1/¢ 13.5.86 26,2,91 -
'R.P.shres:ha,JI0-11/G 13,5486 26.2,91 L
Jagannath 5ingh,JI0-I1/G 13.5.86 - 26.2.91 |
Gulab Mrhato,ACTO-I1/G 13.5.86 2642491 '
S.Kex\Nair,sA : - 19.,12,86 - 2642491
‘B.Thera,J10-I1T/MT 13,3.87 - 26.2,91
' ‘Babu Behri,JI0-11 /G 13.5.86 26,2491 ' 1y
‘Longri' Ao,uI0~-1/G | 13,5.86 26.2,91 .
. -Pitambarr Khannel ,JI0-I1/G 13.5.86 2642491 o
ol DeSoNeql,JT0-I1 /G I . 1345486 2642,91 ]t
oy Bdmal Tha, T0-11/d -7 7. 13450867 M0 190 L
35-g'OwaChetri.JIOQII/C 134 5.86 +-26 42491 Con
i Debendra $3ngN, JI0-I /MT 13.5.86 26,2,91 d i.
N Chapfolo Mao,J10-11/G 13,5,86 26,2.91 P
K.L.Patralekh,JT0~11/G 13.5,86 1e1e87 o
9 ??@K.SharmanIo~I/WT 13,5.86 3k.8,.87 h %
. S o Lo o ri :hgﬂ.;: ! ‘,?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH AT GUWAHATI:

¢

IN THE MATTER OF :-

0.4, No. 94/1995.

Shri R.C. Das & Others.
~Vs=

Union of India and others.
- And-

IN THE MATTER OF :-

Written statements submitted by the
|Respondents No. 1 to

WRITTEN STATEMENTS:

The humble Respondents submit their

written'statements as folloWs

1. . That With regard to statements made in |
. paragraphs 1 to,?;of,the application, the Respondents
have no comments |on them.'
i .
2. That w;th regar& to sfatementg ﬁade in

paragraphs 6(1) ?o-6(vi)'of the'application, Respondents

have no comments to offer as the same are matters of

record. )

3 That with regafd to stétements made in

paragraph 6(vii) of the application, the Respondents

beg to staté that they have no domments'on thep, the
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same being matters of. record. The Respondents further
beg to state t%at'it was not the intention of the
Govt. to give Ration Allowance to Govt. employees
posted in Kohima including I.B. employees in Kohima,
b4, ': That with regard to statements made’ in
paragraphs 6(viii) and 6(ix) of the application, the
Resﬁondénts hav? no comments on them, the'saﬁe being
matters. of reco%d.

i |
5. That'iith regard to stafements made in
paragraphs 6(x) |to 6(xiil) of the application, the
Respondents beg to state that as stated earller the
judgment dated 17.12.93 passed by the Hon'ble Tribunal
was appiicable to the pe;itiOners 9nly; the benefit

was allowed to them only.

6. ~ That with regard to statements made in
paragraph 6(xiv) |of the application, the Respondents
beg to state thag the gllegation brought in this para.
are not qofrect and hence denied. There was no hostile
discrimination and infringement of fuﬂdamental_rights
of the‘applicantsl The judgment of Hon'ble CAT was
1mplemented in letter and spirit and the petitioners
~in 0.A. No. 179/91|and 124/94 were granted benefit of

arrears of ratlon‘allowance and the dlrectlons of .

Trlbunal in thes two Judgments, were J.mplemented.

-
g

|
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7. That with regard to statements made in
| paragraph 6(xv) of the appllcatlon, the Respondents

have no comments on them.

8. That with regard to statements made in
paragraph 6(xvi) of the application, the Respondents
beg to state that as the judgments referred in this
paragraph is appllcable to the petltloners only, the

beneflt was allowed to them.

.1
!
| O ,
9. . That w%th regard to statements made in

paragraphs 7 and%B of the application, the Respondents

have no comments}on them.
| o
10. That wfth regard to statements made in

paragraph 9 of th% application, the ‘Respondents beg
to state that vide Memo., dated 20.5.94 1t was 1nf0rmed
that the judgememtv&s appllcable to . the appllcants pnly.
o
. | .
11. - That wi&h regard to statements made in

paragraphs 10 toAhz of the application, the Respondents

have no comments on them.
1

,—————————.—-——

: |-
I, S\A)Y" " S, Sem Q’u-bl"

Assistant Dlrectok, Subsidiary Intelligence Bureau(MHA)
Govt. of India, 'Gangotrl' Beltola,Guwahati-28 being
authorlsed do hereby solemnly declare that the statements

made above are true to my knowledge,bellef and 1nformatlon.

" And I sign this vgrlflcation on this /5 th day of November,

1995 at Guwahati.|
' ! iy,
P X S\\ch“

: Bubsifinry Bruoiie .
‘ ot hudie

DECLARENEE "/ = "
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Union of India & others,
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IN THE MATTER OF ;-

Written statements submitted by the
R%spoxﬂents Ho, 1 to U

wémm STATEMERTS |

‘l’l"’le humble Respondents submit their

written statements as follows s-
l

1, That with rega.rd to statements made in paragraphs
1 to 5 of the applieation, the respondents have no comments
on then, ' .

2. _That with regard to statements made in paragraphs

6(1) to 6(vi) of thelappl:lcation 9 respondents have no

comments s the same being matters of records,

3. That with regard to statements made in paragraph
6( vii) of the aoplication, the respomdents beg to state that
‘they have no comments‘ on them, the same being matters of
records, The»respo:ﬂelnts further beg to state that it was
not the intention of the Govermment to give Ration Allowance
to Government employees posted in Kohima including I,B.

employees in Kohima,
l

4. That with regard to statements made in paragraphs
6(v111) and 6 (1x) oflthe application, the respondents have no
comments on them, the.same being matters of records,

| |
' Comtd,, .2/~
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S That with regard to statements made in paragraphs
é( x) to 6(xiii) of the application, the respondents beg to
state that as stated earlier the judgement dated 17,12,93
passed by the Hon'ble Tribunal was applicable to the
petitioners only ? the benefit was allowed to them only,

6, That with regard to statements made in para‘g'aph
é( xiv) of the appiication, the respondents beg to state
that the allegatiorms brought in this para are not correct
and hence' denied, There was no hostile discrimination and
infringement of ft;mdamental rights of 'the applicants, The
judgment of Hon'ble CAT was implemented in letter and
spirit and the petitioners in 0,A, Wo.179/01 and 124/04
were granted benefit of arrears of ration allowance and
the directions ofi Iribunal in these two judgements were

implemented,

7e That with regard to statements made in paragraph
' !
6(xv) of the application, the respondents have no comments

on thenu |

8, That with regard to statements made in paragraph
6(xvi) of the appiication, the respondents beg to state
that as the judgments referred in this paragraph is appli-

cable to the petitioners only, the benefit was allowed to
them, ;

9. That w:lfh regard to statements made in paragraph-7
ard 8 of the application s the respondents have no comments

on thenm, |

10. That wiFh regard to statements made in paragraph 9
of the applicatioh, the respondents beg to state that vige
Memo, dated 20.5.?4 it was informed that the judgement was
applicable to the applicants only,

contd. ® '3 /-
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11, That with regard to statements made in
paragraphs 10 to 12 of the application, the respondents

have no comments on them.

i
i

t

VERIFICAZION

I, shri s, SEN GUPIA , Assistant Director ,
Subsidiary Intelligence Bareau ( MHA ) , Government of
India , ' CGangotri ¢ Beltola , Guwahati-28 , being
anthorised , do ihereby solemnly declare that the state~
ments made above are true to my knowledge , belief and
AND 'I sign this Verification on this__‘-s_q_th

day of December, 1905 at Guwahati,
|

information,

i DEC
Asslstant Direstoy
Bobsidiary loteiligonco Bares
(MHA), Govs, of India
Suwadoth



